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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 174 of 2025

IN THE MATTER OF:
Rajeev Suri ... Applicant

Vs.

Municipal Corporation of Delhi (MCD) & Ors. ... Respondents

REPLY _AFFIDAVIT ON BEHALF OF RESPONDENT NO. 2, GOVT.
OF NCT OF DELHI:

MOST RESPECFULLY SHOWETH: -

I, Sanjay Sharma, S/o Lt. Sh. R. L. Sharma, aged 53 years, presently posted
as Deputy Secretary, Urban Development Department, Government of NCT

of Delhi, do hereby solemnly affirm and declare as under:

1. That I am conversant with the facts and circumstances of the case and

competent to swear this affidavit.

2. That this Hon’ble Tribunal, vide order dated 29.04.2025, was pleased
to direct the present matter to be listed along with O.A. No. 06/2012
(Nizamuddin West Association v. Union of India & Ors.), wherein the
issue of desilting of 22 drains outfalling into River Yamuna and 2 (two)
additional drains, viz. Kushak Drain and Sunehri Pul Drain, is already
under consideration. However, the present case has since been de-

tagged from OA No. 6/2012 vide Order dated 06.05.2025.

sl & 3 Ims\respectﬁllly submitted that as per the applicant’s petition, the drain

Sl \ques{uon has been incorrectly mentioned as Kushak Drain, whereas
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in fact, the said drain is the Defence Colony Drain, which is owned and
maintained by the Municipal Corporation of Delhi (MCD). The work
of desilting and cleaning of Defence Colony Drain is being undertaken

by MCD and is already under the monitoring of this Hon’ble Tribunal
in O.A. No. 06/2012.

. That the Defence Colony Drain outfalls into the Kushak Drain after

traversing through the Central Ridge, Mehrauli-Badarpur belt of South
Delhi, and further passing through Chirag Delhi, Pushp Vihar, Greater
Kailash, Krishi Vihar, Andrews Ganj, and Defence Colony. A layout
plan depicting the Defence Colony Drain and its connection to the

Kushak Drain is annexed hereto and marked as Annexure—I.

. That it is further most respectfully submitted that the Defence Colony

Drain is not among the 22+2 open outfalling drains handed over to the
Irrigation & Flood Control Department (I&FC) in compliance with the
directions of the Hon’ble High Court of Delhi vide Order dated
08.04.2024 and the corresponding order dated 29.04.2024 issued by the
Urban Development Department, Govt. of NCT of Delhi. Copies of the

said orders are annexed hereto and marked as Annexure-II (Colly).

. That the I&FC Department has been handed over only certain open

portions of the Kushak Drain by MCD, namely —

(1)  the stretch from Kidwai Nagar (INA Market) to upstream of

S \\\ Kushak Bus Depot [approx. 1750 metres], and

Ql) Xr:)m downstream of Kushak Bus Depot to Lala Lajpat Rai Marg
B

o

i idge [approx 870 metres],

neal
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ANNEXURE-II

$-3 & 4 (SDB)
" IN THE HIGH COURT OF DELHI AT NEW DELHI
Date of decision: 19™ September, 2025

+ W.P(C) 7594/2018 & CM APPLs.30022/2018, 41886/2024,
42188/2024, 42189/2024, 47142/2024, 48597/2024, 57187/2024,
62545/2024 & 69901/2024

COURT ON ITS OWN MOTION ... Petitioner

Through:  Mr. Vivek Kumar Tandon, Mr. Arvind
Sah, Ms. Vrinda Bhandari, Mr.
Parveen Gupta, Local Commissioners.

versus

UNION OF INDIA&ORS .. Respondents

Through:  Mr. Ripudaman Bhardwaj, CGSC with
Mr. Kushagra Kumar and Mr. Amit
Kumar Rana, Advs. for UOI
Ms. Beenashaw Soni (SC, MCD) with
Ms. Mansi Jain, Adv. (9810046611)
Ms. Sangeeta Bharti, SSC, DJB with
Ms. Malvi Balyan, Adv. with Mr. P.K.
Gupta, S.E. For DJB.
Ms. Pratima N Lakra, CGSC with Mr.
Chandan Prajapati, Mr. Shivansh
Bansal & Ms. Kanchan, Advs.
Ms. Pyja Kalra, SC, MCD
Ms. Monika Arora, CGSC with Mr.
Subhrdeep Saha, Ms. Anamika
Thakur, Mr. Prabhat Kumar & Mr.
Abhinav Verma, Advs. (8979496930)
Mr. Dhruv Rohatgi, Ms. Chandrika
Sachdev and Mr. Dhruv Kumar, Advs.
for GNCTD. (9643400939)
Mr. Gaurav Goyal, Mr.Rohit Agrawal,
Advs with Mr. Vikas Kumar, AEE
DSIIDC & Mr. H.H.Zaidi, Legal
Ms. Prabhsahay Kaur (Standing

W.P.(C) 7594/2018 & W.P.(C) 9617/2022 Page 1 of 16
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Counsel) with Ms. Deeksha L Kakar
(Panel Lawyer), Mr. Aditya Verma,
Ms. Kavya Shukla and Ms. Rashneet
Singh, Advs. for DDA. (8858999883)
Mr. Biraja Mahapatra & Mr. Nalin
Hingorani, Advs. for DPCC

Ms. Latika Malhotra, Adv.

Mr. Dinesh Kumar Singh, Additional
Director & Mr. Dinesh Jindal, LO,
DPCC

SI Dharampal, Pairvi Officer

Mr. Deevanshu Sharma, General
Secretary, Confederation of CETP

Society (8877717111)
Mr. Sandeep Mishra, Special
Secretary
4 WITH
+ W.P.(C) 9617/2022
COURT ON ITS OWN MOTION ... Petitioner

Through:  Mr. Vivek Kumar Tandon, Mr. Arvind
Sah, Ms. Vrinda Bhandari, Mr.
Parveen Gupta, Local Commissioners.

Versus

GOVT. OF NCT OF DELHI AND ORS ... Respondents

Through:  Mr. Dhruv Rohatgi, Ms. Chandrika
Sachdev and Mr. Dhruv Kumar, Advs.
for GNCTD.
Mr. Vikrant N Goyal, Mr. Prince
Balyan, Mr. Arun Kumar Yadav & Mr.
Kunal Dixit, Advs.
Ms. Sangeeta Bharti, SSC, DJB with
Ms. Malvi Balyan, Adv. with Mr. P.K
.Gupta, S.E. For DJB
Ms. Prabhsahay Kaur (Standing
Counsel) with Ms. Deeksha L. Kakar
(Panel Lawyer), Mr. Aditya Verma,
Ms. Kavya Shukla and Ms. Rashneet
Singh, Advs. for DDA.

W.P.(C) 7594/2018 & W.P.(C) 9617/2022 Page 2 of 16
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Ms. Beenashaw Soni (SC, MCD) with
Ms. Mansi Jain, Adv. (9810046611)
Mr. Biraja Mahapatra & Mr. Nalin
Hingorani,  Advs. for DPCC
(8700601834)
Mr. Deevanshu Sharma, General
Secretary, Confederation of CETP
Society (8877717111)
Mr. Ripudaman Bhardwaj, CGSC with
Mr. Kushagra Kumar and Mr. Amit
Kumar Rana, Advs. for UOL.
SI Dharampal, Pairvi Officer

CORAM:

JUSTICE PRATHIBA M. SINGH

JUSTICE MANMEET PRITAM SINGH ARORA

Prathiba M. Singh, J. (Oral)

1. This hearing has been done through hybrid mode.

2. Vide order dated 11" September, 2025, notice was issued to the Delhi
Pollution Control Committee (hereinafter, ‘DPCC’) and it was directed to
place on record a complete chart of all the industrial areas and steps taken for
monitoring treatment of waste. The DPCC was further directed to inform the
Court as to how many factories connected to Common Effluent Treatment
Plants (hereinafter, ‘CETPs’) have treatment plants installed. Further, vide the
said order, Delhi State Industrial and Infrastructure Development Corporation
Ltd. (hereinafter, ‘DSIIDC’) was also directed to file a status report regarding
the process of upgradation of the 11 CETPs. Relevant portion of the order
dated 11™ September, 2025 reads as under:

“10. The DPCC shall on the next date place before
this Court a complete chart of all the industrial
areas and what steps it is taking on a regular basis
for monitoring the treatment of waste and whether

W.P.(C) 7594/2018 & W.P.(C) 9617/2022 Page 3 of 16
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the factories and industries have treatment plants
and if so, to what extent is the treatment which is
being given.

11. A copy of the report of the 13 CETPs prepared
by the Local Commissioner is already stated to have
been given to the DPCC officials. Accordingly, the
DPCC shall appear on the next date and make its
submission in respect of the final report provided by
the Local Commissioners.

12. The DPCC shall also inform the Court as to how
many of the factories and industries which are
connected to the CETPs have treatment plants
installed.

13. The Delhi State Industrial and Infrastructure
Development Corporation’s (hereinafter,
‘DSIIDC’) official —Mr. Nitin Nandwani, Executive
Engineer, DSIIDC submits that there is a process of
upgradation of 11 CETPs in coordination with the
Department of Industries. Accordingly, let a status
report in respect of 13 CETPs be placed on record
by the next date of hearing i.e., 19th September,
2025.

14. The DSIIDC shall file a chart within one week of
all the industries located in Bawana and Narela
areas and as to the number of industries which are
connected to CETPs and how they are being
monitored.”

Affidavit on behalf of DPCC

o APPROVED INDUSTRIAL AREAS
3. Today, Mr. Biraja Mahapatra, 1d. Counsel for DPCC has handed over
an affidavit dated 17th September, 2025 on behalf of the DPCC. The Court

has perused the said affidavit. As per the said affidavit, there are various

industrial areas in Delhi. Some are approved industrial areas and some are

W.P.(C) 7594/2018 & W.P.(C) 9617/2022 Page 4 of 16
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areas which have been notified for re-development. In respect of the approved

industrial areas, the stand of the DPCC is as under:

“4. Industries / Units in_Approved Industrial Areas.
That, there are 28 Approved Industrial Areas (Existing
Planned Industrial Areas) in Delhi. As per Consent
records of DPCC these 28 Approved Industrial Areas
are having 24169 industries/ units out of which 981
industries/ units are Water Polluting and having
Effluent Treatment Systems/ ETPs.

Out of 28 Approved Industrial Areas, 17 Industrial
Areas are connected with 13 CETPs. These 17
Approved Industrial _Areas are _having 21819
industries/ units out of which 8635 industries/ units are
Water Polluting _and _having _individual Effluent
Treatment Systems/ ETPs.

Remaining 11 Approved Industrial Areas which do not
have CETPs are having mostly dry and non-water
polluting industries/ units. There are 2350 industries/
units_out_of which 116 industries/ units _are Water
Polluting and_having individual Effluent Treatment
Systems/ ETPs.

List of 28 Approved Industrial Areas along with No. of
Industries/ Units and No. of ETPs is at Annexure - 1”

XXX XXX XXX

Annexure-1

List of 28 Approved Industrial Areas along with No. of Industries / Units

and No. of ETPs

(As per Consent Record of DPCC)

S. Name of Industrial Area/Estate Total No. of No. of ETPs
No. Industries/Units
1. | Jhilmil Industrial Area 1382 23
2. | Friends Colony Industrial Area 808 11
3. | Okhla Industrial Area 1517 141
4. | Lawrence Road Industrial Area 369 34
W.P.(C) 7594/2018 & W.P.(C) 9617/2022 Page 5 of 16
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5. | Mangolpuri Industrial Area 621 17
6. | Wazirpur Industrial Area 1050 25
7. | Mayapuri Industrial Area 2062 82
8. | Naraina Industrial Area 543 42
9. | Bndli Industrial Area 378 44
10.| Bawana Industrial Area 8875 260
11.| G.T. Karnal Road Industrial 305 26
Area
12.| Narela Industrial Area 3120 113
13.| Rajasthani Udyog Nagar 75 8
Industrial Area
14.| SMA Industrial Area 130 9
15.| SSI Industrial Area 72 7
16.| Udyog Nagar Industrial Area 268 17
17.| Nangloi Industrial Area 234 6
18.| Parparganj Industrial Area 621 32
19.| Okhla Flatted Factory Complex 64 0
20.| Okhla Industrial Estate 94 9
21.| Mohan Co-operative Industrial 26 23
Estate
22.| Najafgarh Road Industrial Area 352 31
23.| Kirti Nagar Industrial Area 268 13
24.| Moti Nagar Industrial Area 76 2
25.| Keshopur Industrial Area 41 2
26.| Tilak Nagar Industrial Area 29 4
27.| Jhandewalan Flatted Factory 329 0
Complex
28.| Shahzada Bagh Industrial Area 450 0
Total 24169 981
4. After having heard the Local Commissioners as also Mr. Mahapatra,

1d. Counsel for DPCC and Mr. Deepak Kumar Singh, Additional Director,

DPCC in respect of the abovementioned industrial areas, it appears that the

submitted data is unclear on various aspects. Accordingly, further data

requires to be collected if a comprehensive and effect resolution plan is to be

W.P.(C) 7594/2018 & W.P.(C) 9617/2022
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finalised to prevent water-logging in Delhi and to ensure clean/treated water

is flowing into the river. As a first step, the DPCC is directed as under:

5.

A)  The DPCC shall conduct an inspection of all the industrial units

in G.T. Karnal Road Industrial area. In this area, the DPCC shall depute

50 technical staff along with 50 staff provided by the Delhi Government

to undertake the following tasks:

To check up the name of the industry and the nature of
activity being conducted therein;

Whether there is a proper sewage line in the factory;
Whether there is a proper connection between the sewage
line in the factory with the sewage system of the local
body;

Whether the said sewage system is connected to the
Sewage Treatment Plant (hereinafter, ‘S7TPs’) or the
CETPs;

Whether a workable Effluent Treatment Plant (hereinafter,
‘ETP’) is there or not in the factory and if so whether it is

working?

In order to enable the proper inspection of these industries in G.T.

Karnal Road Industrial area, on the days of inspection, any one of the Local

Commissioners of this Court from amongst Mr. Vivek Kumar Tandon, Ms.

Vrinda Bhandari, Mr. Praveen Gupta, and Mr. Arvind Sah, shall supervise the

inspection based upon their convenience and availability. The report, after

inspecting all the industries in G.T. Karnal Road Industrial area shall be

placed before the Court by the next date of hearing.
Mr. Deepak Kumar Singh, Additional Director, DPCC and Mr.

6.

W.P.(C) 7594/2018 & W.P.(C) 9617/2022 Page 7 of 16
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Sandeep Mishra, Special Secretary, Integrated Drain Management Cell
(hereinafter, IDMC’) shall manage the inspection on an overall basis and co-
ordinate the same.

o AREAS NOTIFIED FOR RE-DEVELOPMENT

7. Insofar as the areas notified for re-development are concerned, it is
stated that besides 28 approved industrial areas, 27 areas are notified for re-
development. The affidavit filed by DPCC states as under:

“5. Industries/ Units in_Redevelopment Areas (Areas
Notified for Re-development)

That, besides 28 Approved Industrial Areas, there are
27 Areas Notified for Redevelopment [non-conforming
clusters of industries for redevelopment including one
Redevelopment Area (Mundka Udyog Nagar North,
Godown Cluster) for Go-downs] by the Industries
Department, Govt. of NCT of Delhi. Most of the
industries/ units in these areas are dry and there is not
much water polluting industries / units in these
Redevelopment Areas. These Redevelopment Areas are
lacking infrastructural facilities which are to be
developed as per the norms for redevelopment of
clusters of Industrial Concentration in Non-Conforming
Areas as given in point no.7.6.2.1. of MPD - 2021.

The redevelopment scheme of these unplanned
Industrial _Areas will have to be prepared by the
concerned local body/ land owning agency in
consultation with the Society (to be formed by the land
owners). Accordingly, the redevelopment of these 27
industrial areas is to be done by concerned local body/
landowning agency.

As per consent records of DPCC, 27 Areas Notified for
Re-development __ (non-conforming _ clusters __ of
industries _for redevelopment) are having 6503
industries/ units out of which 53 industries/ units are
Water Polluting and having Effluent Treatment
Systems/ ETPs.

W.P.(C) 7594/2018 & W.P.(C) 9617/2022 Page 8 of 16
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List of 27 Areas Notified for Re-development (non-
conforming clusters of industries for redevelopment)
along with No. of Industries / Units and No. of ETPs is

at Annexure -2

Annexure -2

S.No | Name of Redevelopment Area | Total No of Industries/Units

No. of ETPS

—_—

Jawahar Nagar

86

Karawal Nagar

139

New Mandoli

535

Shahdara

618

Dabri

149

Hastsal Pocket-A

114

Hastsal Pocket-D

275

Nangli Sakrawati

256

Q| || an|wa| & | W | N

Nawada

—
=

Village Shalamar

135

—t
—

Haiderpur

76

12 [Rithala

Lo

13  [Sultanpur Mazra

136

14 |Libaspur

469

15  |Prahladpur Banger

73

16 |Samai Pur Badli

530

17 [Naresh Park Extension

18 [Swarn Park, Mundka

533

19 |Peeragarhi Village

7

20 |Khyala

629

21 [Ranhola

157

22  |Basai Darapur

n

23 |Anand Parbut

163

24 |Tikri Kalan

Mundka Udyog Negar North
(Notified as a Godown Cluster)

26 |Mundka Udyog Nagar, South
27  |Phimi Road, Mundka

25

B42

Total

6503

53

ETP - EfMucal Treatment Plant

W.P.(C) 7594/2018 & W.P.(C) 9617/2022
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8. As can be seen from the said affidavit, even certain basic infrastructure
facilities such as sewage system, drainage system, storm water drains etc.,
appear to be not fully set up in these re-development areas. Accordingly, 1d.
Counsels for Municipal Corporation of Delhi (hereinafter, ‘MCD ), Delhi
Development Authority (hereinafter, ‘DDA’), Delhi Jal Board (hereinafter,
‘DJB’), Irrigation and Flood Control Department (hereinafter, ‘/&FCD’),
DSIIDC, Public Works Department (hereinafter, ‘PWD’) and Department of
Industries shall sit together with their respective officials and convene a
meeting. This meeting shall be coordinated by Ms. Sangeeta Bharti, 1d. SSC
for DJB. One of the officers from each of the authorities along with their 1d.
Counsel, shall participate in the said meeting and in terms of the table above,
three more columns shall be added which are as under:

a) Land owning agency;

b)  Local body responsible for laying down and managing

sewage/drainage system;

c)  Local body responsible for laying down and managing storm

water drains.

d)  whether there is any existing sewage system and /or storm water
drains at all in the said areas and if so, what is the extent of
coverage;

0. The said table shall be prepared and be placed before the Court by the
next date of hearing. The same shall be signed by all the officials and 1d.
Counsels of the abovementioned authorities i.e., MCD, DDA, DJB, I&FCD,
DSIIDC, PWD and Department of Industries.

10.  Mr. Mishra, Special Secretary, IDMC agrees to depute the concerned

senior officials from the Department of Industries for the said meeting.

W.P.(C) 7594/2018 & W.P.(C) 9617/2022 Page 10 of 16

14



15

2023 :0HC :5465-06

o GROSSLY POLLUTING INDUSTRIES:
11. It is further informed to the Court that there are a total 164 gross

polluting industries/units in Delhi. The DPCC’s affidavit in respect thereof
states as under:

“6. Action_Against Water Polluting Industries/ Units
in_Conforming/ Approved Industrial Areas.

That, there are total 164 Grossly Polluting Industries/
Units in Delhi. These are inspected once in a year by
third party (NEERI, IIT Delhi, etc.) engaged by Central
Pollution Control Board and action is taken by DPCC
against the violating Industries/ Units based on the
report of the Third Party Institution.

DPCC takes action against the violating Industries/
Units including Water Polluting Industries/Units and
imposes Environmental Compensation (EC) on the
Polluter Pays Principle regularly.”

12.  Inrespect of the above 164 grossly polluting industries/units, let a chart
be placed on record naming the industries as also the status of the inspections
done in the said industry/unit for the last five years by the third party agencies
and/or by DPCC, as applicable. The said chart shall also include whether the
functioning of the said industries/units in terms of the installation of ETP is
satisfactory or not.

o STATUS OF CETPs:

13. Insofar as 13 CETPs are concerned, the status of the same is as under:

W.P.(C) 7594/2018 & W.P.(C) 9617/2022 Page 11 of 16
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~ ' Annexure-5
Listof 13 CETPs and Compliance Status w.r.t. Preseribed Standards (August, 2025), @

S. | Nameol Todustrinl Areas C Instal Iy Aversge Compllance Status w.r.L Preseribed
No CETP with CETP Capacity Flow (MLD) Standards
in MLD, [Alﬂlﬂ!!!
% Thilenil Jhilmil and Friends Colony 168 4R35 M bo
" 3 il eeling the prescribed standards
Industrial Areqs " =
1. | Maagolpur | Masgolpuri Tndustrial Area 24 1.65 Mosting the prescribed standards
L“ Wizipur | Wazirpur Industrial Area s [ i . Meeting the prescribed sundards ]
b Nangioi | Nanglol & Udyog Nagar = e Mecting the prescribed standards )
Industrial Areas s
5 SMA SMA, Rajasthani Udyag = o |
3 .5 > il
Nagar & S51 In P Meeling the peeseribed standards
6. | Nariing Naraina Industrial Aren 216 506 = Meeting the prescribed standards
7. | GTK Rowd | GTX Road Induzirial Ares 6 198 Mecting the pveseribed stuncards
3 Lawreoee ™ | Tawrerce Hoad Indusirial B T 1an 7 Meeting the prescribed samdurds
" | Road Ares
Tadll Badll Industvial Arca | Not Mcctng e Froseribed Smndards i1
respect of BOD (32 mp/l against Ppreséribed
9. 2 262 standurds of 30 mgl)
= Letier issued by DPCC 10 CRTP Society an
10.09.2025 for taking rectification messures o
oo meet the preseribed standirds, =R
Mayapuri Mayapuri [ndustrial Aren ( Nol Meeling the Prescribed Stundeds in
respect of Sulphide (3. 1mgA uguirst prescribed
10, I 403 Slandards urlomy‘l )
1 Letter |ssucd by DPCC o CETP Seciety on
10.09.2025 for tnking rectifiation messures 10 [
meet the picscribed standards,
Okhla Oktila Tndustrinl Arcs Not Mexting 1he Proscribod Stdrds ia ‘
respect of Suiphide (2.6mg/) against prescribed
n 24 21 standards of 2.0mgy1 ),
& - Letter issozd by DICC 10 CETP Sotiety an

10.09.2025 for takieg rectification measures to
=3 et b proseribed standards. £ =)

= Not Meeting the Preseribed Standsds 1n |
respect ol Sulphisde {3, Imgn Apuinst prescribed l
slandirds of 2.0mgfl) as por  Prescribed
Stunchanls of MuEF&CC. Also CETP has boen
upgraded and nal mecting the  standands |
12, 225 8364 preseribed by DECC for Upgradation ar CETp
in respect of TSS (12mg/) agsinst 10mg/l) and
BOD (12mg agninst 10mgdl).

Leuer issued by DPCC to CETP Operator on
10.09.2025 for tuking rectification NGASUIES %
meel the prescribed standirds

Bawang Bawena Todwsirial Area Moeting  the  Prescribed  Standurds  of

MalF &L howover sot meeting the stundurds
prescribed by DPCC for Uy of CETP
in respect of 1SS {54me against 1ngl),
13. 38 35074 BOD (24mp/l against 10mg/ly & COD (T2men
against Smgf)

Leter issued by DPCC to CETP Operutee on
10.09.2025 for tak-ing rectification InEasures to

U (1 _J meet the prescribed standards. _1

80,167
1 Total 2123 (37.76%)

| Narela Narela Industrial Arca

14.  Accordingly, notice be issued to all CETPs operators to appear before
the Court on the next date of hearing.

15. Mr. S. K. Tandon, the General Secretary of the Confederation of CETPs
Owners is present in Court today. He has been apprised of the order passed

today. Mr. Tandon assures the Court that all the 11 CETPs' owners shall be

U At Sr. No. 1 to 11 of the of the table at paragraph 14 of this Order.

P 120f'16
W.P.(C) 7594/2018 & W.P.(C) 9617/2022 age 12 of
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duly represented on the next date of hearing. The final report dated 9™
September, 2025 of the Local Commissioners, in respect of all 13 CETPs shall
be provided to Mr. S.K. Tandon through his Counsel namely, Mr. Divanshu
Sharma. The CETP owners may deal with the contents of the report of the
Local Commissioner, if so advised and make submissions on the next date of
hearing.

16. Mr. Sandeep Mishra, Special Secretary, IDMC, shall also inform the
Court on the next date of hearing as to what steps have been taken after the
passing of the order by this Court in W.P.(C) 7594/2018 on 11th September,
2025 towards upgradation of the CETPs or towards taking over of the CETPs.

Affidavit on behalf of DSIIDC
17. Ld. Counsel for the DSIIDC has handed over an affidavit dated 19th
September, 2025. It is stated in the affidavit that two of the CETPs out of the

13 CETPs are under the control and operation of the DSIIDC. The position
of the CETPs in two industrial areas, which are managed by the DSIIDC, are

set out in the affidavit as under:

W.P.(C) 7594/2018 & W.P.(C) 9617/2022 Page 13 of 16

17



2023 :0HC :5465-06

' Units ’
J . .| Total Connected
' Lnr(::stnal Industrial | with Cfmnectivity Monitoring | Remarks
Plots Scwerage ‘ with CETPs |
Network
B Connected [}:PCC is I e,
AWE > 1€ rems
na 16312 94 through CETP the emaining
IA 2 007 : statutory plots which
e via sewer 2 S Ara Tt
network/REPS m()ml(?J Ing ¢ no
2 authority. connected are
s P — either not
Connected ” CCis constructed/
- e :
Narela IA | 3376 3222 ”?“’U‘c’h CETP slz:tmo ', do not require
via sewer v sewer
T —i network momt(?”ng connection.
L authority.
|

18.

18

A perusal of the above would show that there is a sharp contrast

between the number of industrial plots and the number of industries/units
given by the DPCC and the DSIIDC. For example, in the Bawana Industrial
area, as per DPCC there are a total of 8875 industries/units but as per the
DSIIDC, the total industrial plots are 16312. It is, thus, inexplicable as to how
there can be such a contrast in the number of industries/units itself.

19.  Accordingly, let DPCC and DSIIDC have a meeting and come up with
an exact number of industrial plots and industries in the Bawana Industrial
area and Narela Industrial area and file a joint status report in respect of the
same by the next date of hearing.

20.  On the last date of hearing i.e. 11th September, 2025, this Court was
informed by Mr. Nitin Nandwani, Executive Engineer, DSIIDC that there is

W.P.(C) 7594/2018 & W.P.(C) 9617/2022 Page 14 of 16
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an ongoing process for upgradation of 11 CETPs in coordination with the
Department of Industries.

21. Today, it is submitted that the upgradation of 13 CETPs was to be done
by the Council of Scientific & Industrial Research - National Environmental
Engineering Research Institute (hereinafter, ‘CSIR-NEERI’), which is a
technical agency. Since the CSIR-NEERI seems to be the agency which is in-
charge of upgradation of all 13 CETPs, let notice be served upon the CSIR-
NEERI to appear before this Court on the next date of hearing. The said notice
shall be served by Mr. Sandeep Mishra, Special Secretary, IDMC. CSIR-
NEERI shall also file a status report in respect of the functioning of all the
CETPs and the funds required for upgradation of all the CETPs by the next
date of hearing.

22. This Court is of the opinion that a Nodal Officer is required in this
matter. Accordingly, Mr. Sandeep Mishra, Special Secretary, IDMC shall
function as the Nodal Official to assist the Court on behalf of the Government
of National Capital Territory of Delhi (hereinafter, ‘GNCTD’). All the
departments and authorities shall render all cooperation to Mr. Mishra to place
all the facts before this Court and for implementing any directions issued.

Najafgarh Basin, Barapulla Basin & Trans-Yamuna Basin

23. Insofar as the three basins are concerned, the design consultants have
already been appointed, whose reports have been placed on record. It is
submitted by Mr. Sandeep Mishra and Mr. Krishan Kumar Singh from the
PWD that the said reports have been communicated to various agencies to
obtain their feedback and any changes in the design. The same is stated to take
about a period of three months.

24. Inview thereof, on this aspect of the reports relating to the design of all

W.P.(C) 7594/2018 & W.P.(C) 9617/2022 Page 15 of 16
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the three basins and the manner how the water logging is to be avoided, let
the final report be placed before this Court by 15™ December, 2025.

25. In the meantime, PWD, DJB and MCD shall also hold continuous
meetings to peruse these three reports and to see the manner in which the
parallel drains for storm water and sewage can be made part of the same
project so that the same remains effective to stop water logging, stop flow of
sewage into storm water drains and to also ensure that the sewage water does
not overflow into the roads. The meeting between the PWD, DJB and MCD
officials as also I&FCD, if required, shall take place for the first time under
the Chairmanship of Mr. Sandeep Mishra and Mr. Krishan Kumar Singh from
the PWD on 25™ September, 2025 in the office of Mr. Sandeep Mishra,
Special Secretary, IDMC.

26. The three reports, which have been given by the design consultants,
shall be debated and discussed and if any amendments need to be made, the
design consultants shall also consider the same. Design consultants shall also
remain physically present in the said meeting. If further meetings are required,
Mr. Mishra shall coordinate the same.

27.  List on 29" October, 2025 at 2:30 p.m.

PRATHIBA M. SINGH
JUDGE

MANMEET PRITAM SINGH ARORA
JUDGE
SEPTEMBER 19, 2025/kk/Rahul/dk/ck

W.P.(C) 7594/2018 & W.P.(C) 9617/2022 Page 16 of 16
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Government of NCT of Delhi
Department of Urban Development
10" Level C-Wing, Delhi Sachivalaya
I.P. Estate, New Delhi — 110002

A
F16(918)/UD/W/2024/021769737/9€Y4< - 2.5 75 Dated: 29 April, 2024
Subject: Order assigning the responsibility, management and operation of t“cnt;\ t:‘:
(22) open drains which out falls in river Yamuna to 1&FC, Department &
single agency
The Hon’ble High Court, Delhi vide its order dated 08" April, 2024 in WP(C l""])' T\""
75912018 & CM Appl. 30022/2018 in the matter titled “Court on its own motion Vs Lnion
of India and Ors.” and WP(Civil) No. 9617/2022 in the matter titled “Couwrt in its own
motion Vs Govt. of NCT of Dethi and Ors.” directed the Government of NCT of Detlhi
(GNCTD) to hand over the responsibility of management and operation of all twenty-two
(22) open drains (list of which is at Annexure), which are out falling in river Yamnua, to one
identified Department/ Agency and issue orders by 30" April, 2024 in this regard.

2. During the 17" meeting of Integrated Drain Management Cell (IDMC) held under the
Chairmanship of Chief Secretary, Delhi on 18.04.2024, it was decided, after detailed
discussion with all the stakeholders, that responsibility of all 22 open drains, which are out
falling in river Yamuna, should be handed over to Irrigation & Flood Control (I&FC)
Department, GNCTD as a single agency/ department.

3 Now, therefore, the GNCTD has decided that the I&FC Department, GNCTD shall be
the sole department/ agency responsible for management and operation of all the twenty-two
(22) open drains listed in the Annexure, which are out falling in river Yamuna, with effect
from the date of handing order of these drain to I&FC Department.

4. All the departments / agencies concerned are hereby directed that possession of these
22 drains be handed over to the I&FC Department, GNCTD latest by 31° May, 2024, without
fail.

5. A team under the supervision of Divisional Magistrate of the District concerned and
consisting of Zonal Deputy Commissioner of MCD; nodal officers from I&FC Department
and other concerned departments / agencies would supervise such handing over / taking over
process. It is further directed that all inventories, duly geo-tagged with latitude & longitude
maps, etc. are duly recorded during the process of such handing / taking over. |

6. It is further directed that de-silting work of these drains for
season shall be continued to be undertaken by the departments, unde
open drains are on the date of issuance of this order. It is also clarifi

the current monsoon
r whose control these
ed that for the current

21
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V4
ch

. . . e to be
season of monsoon i.c. till 31.07.2024, the de-silting work shall continu¢

departments on the lines of last year’s works.

7. This issues with the prior approval of the Hon'ble Minister (UD).

: . 7~
Encl.: Anncxure %‘,f})
¢ -

(Manish Kumar (iupvlu)
Addl. Chicef Secretary (UD)

F.16(918)/UD/W/2024/021769737/ 25 4 S- 2625 pated: 29 Aprib 2024
Copy forwarded to the following for information and further necessary action:-
I; Principal Secretary to the Hon’ble Lt. Governor, Delhi
2 Hon ble Speaker, Delhi Legislative Assembly
3. OSD to Hon’ble Minister (UD)
4. OSD to All Hon’ble Ministers
5. OSD to the Chief Secretary, Delhi.
6. Vice Chairman, Delhi Development Authority.
7. Chairman, New Delhi Municipal Council
8. Principal Secretary, Revenue Department, Govt. of NCT of Delhi
9. Principal Secretary, Public Works Department, Govt. of NCT of Delhi
10. Principal Secretary, I&FC Department, Govt. of NCT of Delhi.
11.  Principal Secretary, Environment Department, Govt. of NCT of Delhi.
12. Principal Secretary, General Administration Department, GNCTD.
13. Special Secretary (UD)-II/III, Govt. of NCT of Delhi.
14. Managing Director, DSIIDC
15. Chief Executive Officer, Delhi Jal Board
16. Chief Executive Officer, Delhi Cantonment Board
17. Chief Executive Officer, DUSIB
18. Commissioner, Municipal Corporation of Delhi.
19. General Manager, NTPC
20. Secretary, DAMP/APMC
21. Member Secretary, DPCC
22.  Member Sccretary, CPCB
23.  Member (Drainage), Delhi Jal Board
24, Member (Water Supply), Delhi Jal Board
25.  PS to Addl. Chief Secretary (UD)
26.  PSto Spl. Secretary (UD)
Dy. SGCre(:a d Jain)

ry (Water)
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"Mecall Roose
l)l am

T l\h\hu Pass [)1 am

H““ in \I1.D \talu? of | STPinw which ldpp((:i\\.m( P";Ef);cd Action/ Timeline for | Utilization of treated effl effluent of
| (MGD) Drain water is treate Tapping of Drain STP
(Tapped / |— - .
Partially Name End Pomtof
'l’appcd./ Disposal \‘
i
Untapped) ‘
— R LoVY A, S N
17.25 dp]‘\gd Okhla STP Ag!d canal. | New 124 MGD STP “at Okhla is | 3712 MGD treated  etfluent of
(179 MGD) (Phase 11/111/ D‘»‘Cha"tlk“ likely to be in operation at full | Okhla STP s being used by
o I 1{rcnted cttluent | capacity by March, 2024. \ CPWD, 1&FC. CPRI for
IVIVIVI) im Agra Canal Okila B 0 bl lllorticuhurc and Waste Energy
1s being used a hjll/_lll,-lV ST S‘d - 1 Plant & DTC Bus Depot
for  irrization De-commissioned  thereafter in |
purpose phased manner. 1
= — |
1.7 Tapped Okhla STP Agra canal. | New 124 MGD STP at Okhla 1s | 37.12 MGD treated eftiuent s
e G (Phase T/ | Discharge likely to be in operation at full | being used by CPWD. I&FC,
(0.37 MGD) IV/V/VI) treated  effluent | capacity by March, 2024. CPRI for Horticulture and Waste
in Agra Canal Okhla PRIV STP shall b Energy Plant & DTC Bus Depot
15 bemg  used ma PRV SO S |
; e De-commissioned  thereafter n ‘
tor rrigation
) phased manncr.
purpose \
N6 | Tapped |OkhlaSTP | Agra  canal. | New 124 MGD STP at Okhla is \ 3712 MGD treated effluent s
{9 MG (Phase 1/ | Discharge likely to be 1n operation at full | being used by CPWD. 1&FC.
(153 MUD) IV/V/VI) treated offluent | capacity by March, 2024, | CPRI for Horticulture and Waste

s of 22 Nos Drain
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in Agra Canal

is bheing  used
for  imgauon
purpose

Okhta Ph-I/HHIIV STP shall be
De-commissioned
phast manncer.

thereatter

Fnergy Plant & DTC Bus Depot




F R

F. —
Jacazine Road

« / Dram

c

-

7.8

(1.72 MGD)

S——
Tapped

—

E)khla STP

Phase 11/
1V V/VI)

Agra’l
Discharge
treated  effluent
in Agra Canal

T ]
—_— S e

New 124 D STP at Okhla is
hikely be in operation at full
Capac"y by March, 2()24.

Okhla Php/pip v STP shall be

ﬁ]fzﬁAM‘(?j[Tﬁtreated etfluent is

being used by CPWD, |&FC,
CPRI for Horticulture and Waste
Energy Plant & DTC Bus Depot

1 being  used ‘
tor irrigation DC‘COmmi.\sioncd thereafter In
purpose phased manner.
5| Tonga Stand — 78 | Tapped |OkhlaSTP | Agra  canal. | New 124 MGD STP at Okhla is | 37.12 MGD treated effluent iy
| Dram o ree (Phase II/11I/ | Discharge likely to be in operation at full | being used by CPWD. I&FC,
(1.72 MGD) IV/V/VI) treated effluent capacity by March. 2024. CPRI for Horticulture and Waste
in Agra Canal Ok STP shall b Energy Plant & DTC Bus Depot
is being used a Ph-l/II/IV S s\a _e
for irrigation De-commissioned thereafter n
purpose phased manner.
3 Cval Mill Drain 14.68 Tapped Okhla STP Agra canal. | New 124 MGD STP at Okhla is | 37.12 MGD treated effluent 1s
. (Phase 1I/111/ | Discharge likely to be in operation at full | being used by CPWD, 1&FC,
(3.23 MGD) IV/VIVI) treated effluent | capacity by March, 2024. CPRI for Horticulture and Waste
in Agra Canal Okhla PRIV STP shall be Energy Plant & DTC Bus Depot
. : p - ‘ .
lfbr bel?r%r ;?Sn De-commissioned  thereafter 1n
0 g'*,'is.u phased manner.
purpose Pt 5
7, Moat Dram Dry Tapped Okhla STP Agra canal. | New 124 MGD STP at Okhla 1s 37_.12 MGD treated f;‘fﬂLlenl _ i‘S
(Vijay Ghay (but no flow (Phase II/HI/ | Discharge likely to be in operation at full | being used by CPWD, l&fC.
IV/IVIVI) treated effluent | capacity by March, 2024, CPRI for Horticulture and Waste
at present) i , Energy Plant & DTC Bus Depot
P in Agra Canal | o pr LIV STP shall be | &
'S beu-qu u§ed De-commissioned  thereafter in
for ‘1mganon phased manner.
purpose
(8 | Dram No. 14 25.87 Tapped | OkhlaSTP | Agra  canal. | New 124 MGD STP at Okhla is | 37.12 MGD treated effluent is |
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» (Phasc 1V111/ | Discharg
1V/V/VI) rsg Gﬂuem

In - Agra Canal

is being used
for  imgation
purpose

9. Tehkhand Dram 39.74 Tapped Okhla STP Agra canal.
(%74 MGD) (Ph/avsc 1I/111/ | Discharge
IV/V/VI) treated eftluent
in Agra Canal
is being used
for irrigation
/ purpose phased maaner.
10. | Tuglakabad 25.05 Tapped Okhla STP Agra canal.
(Phase 1/111/ | Discharge

Drain (Kalka i

Drain merged 1n (5.51 MGD)

likelo——————————————
5 Y 10 he in operation at full
Pacity by March, 2024.

Okhlga Ph-1i/111/1V STP shall be
thereafter in

e_ B
A COmmssioned
Phased mypner.

New S5 < Okbla is
Yew 124 MGD STP at Okhla is
likely to he in operation at full
capacity by March, 2024

Okhla Ph-11/11I/IV STP shall be

De-commissioned  thereafter in

treated cfiluent

IV/V/VI)
in Agra Canal

this drain)
is being used
for  irrigation
purpose
I1. | Sen Nursing 432 Partially Sen Nursing | Yamuna River
Home Drain tapped Home STP
(9.5 MGD)
(10 MLD | (10 MLD)
tapped)
‘T Dethi Gate Dra — |
P(:“;l_ ;ku Drain 122.58 Partially | Delhi Gate | Yamuna River
Ouse
Drain 269 tapped STP
(78 MLLD

New 124 MGD STP at Okhla is
likely to be in operation at full
capacity by March, 2024.

Okhla Ph-I/II/IV STP shall be
De-commissioned  thereafter in
phased manner.

Overflow/ um-trapped ~ waste

water will be treated at Okhla
STP  after desilting  and
commissioning of Ring Road
GpS Timeline: December, 2024.

There are 2 operational STPs of
682 MLD (15 MGD) capacity

37.12 MGD treated effluent is

\“ 25

b;.n’g “used by CPWD I&FC
g PRI for Horticulture and Wa\[;
Encrgy Plant & DTC Byg Dcp(); l

being used by CPWD, I1&FC.
CPRI for Horticulture and Waste
Energy Plant & DTC Bus Depot
(Sukhdev Vihar).

37.12 MGD treated effluent of
Okhla STP is being used by
CPWD., I&FC. CPRI  for
Horticulture and Waste Energy
Plant & DTC Bus Depot

All the treated effluent of 10
MLD (2.2 MGD) is used by
PPCL (Cooling Tower)

ated cftluent 15
‘L (Cooling
ate, Plant

15.30 MLD of tre
being used by PPC

Towers, Delht Sccrctart

and 10 MLD (2.2 MGD) capacity
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MGD) tapped)
Najafgarh Drain | 205633 T Being large
drain not
(452 .34 fecasible 1o
MGD) be tapped

— tapped
for teament  ©f app

wastewater of this drain.
45.46 MLD (10
the
ped

Another STP of )
MGD) s proposcd tor

treatment of remaining untap
waste water of this drain. Land
allotted by MoHUA/DDA.

Payment is being made.

Yamuna RiVCl‘

ISP has been commissioned and
provision for tapping of 77 drains
have been made.

There is about 453 MGD flow in
the Najafgarh drain. Out of this at
present 303.85 MGD comprises
of treated effluent from STPs.
From Haryana, untreated
discharge of 105 MGD is being
discharged  through Badshahpur
and DD-6 drains.

Details of STP at different
location whose treated effluent
1380 MLD (303.85 MGD)
falling into Najafgarh drain:

1S

Location Falling ko
Najafgarh  drajp
in MGD

Keshopur Ph- 66 5

L&

Nilothi  Ph-I, 58 5

1

papankalan i

ph-1.1!

e TDrivalc age )
‘ . Private agencies
Horticulture, Priva 2
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S hllI i;a—r;'l drain

1 A lﬂhtrz'l—}'r;rn/r;;l;f Yam -

(184,78
MGD)

840

(1.54 MGD)

drain not
feasible to
be tapped

“Tobe

tapped

e
Beng large

443
Kapashera 4.5
Coronation 56.5
Pillar
Rithala 67
Rohini 9.75
Total 303.85

- Yamuna River

ISP has been commissioned and
provision for tapping of 29 drains
have been made.

Total untrcated  discharge in
Shahdara drain is about 105
MGD, out of which 50 MGD
(i.e., 45%) is untrcated sewage is
being discharged by UP through
Sahibabad, Indirapuri and
Banthala drain.

treated effluent from Kondhi STP
& Chilla STP of about 363 MLD
(80 MGD) s
Shahdara Dramn

falling  into

Sewage 10 be  tapped  after
completion  of  Batla House
Sewage scheme and expected to
be completed by May 2024,
Tapped  waste  water will be
treated at Okhla STp.

—_

Y




Yamuna River

A N

-\'\—,’/
Work of construction of SPS at
the outfa] point of the drain is 1n
progress and likely to be
completed by May 2024. Tapped
waste water will be treated at

Coronation Piller STP

Yamuna River

7 MGD STP is being constructed
at Sonia Vihar which is likely 10
be completed by March, 2024
Tapped waste water will be
treated at Sonia Vihar STP

Yamuna River

Feasibility of diverting the flow
of the drain to Kondli STP
through Geeta Colony and Preet
Vihar SPS is being worked out
jointly with MCD, DUSIB, DDA
and DJB.

O =
Af.\xm Drain 20.80 To be
(Qudsia tapped
(4.58 MGD)
Bagh/
Mori Gate Drain)
I7. | Sonia Vihar 2724 To be
5 .
(On Eastern Bank 15,29 MGD)
of Yamuna)
15. Kailash Nagar 13.62 To be
Dram (On Eastern tapped
Bank of Yamuna) | (3.0 MGD)
19, | Shastri Park 5.45 To be
Dram(On Eastern ] tapped
Bank of Yamuna) (1.2MGD)
. 2 To be
20. Maharani Bagh e tapped
Drain (6.65 MGD)
‘///J/
s 1/--/’—'—//”

Yamuna River

Feasibility of construction of
DSTP is being worked out jointly
with MCD, DUSIB, DDA and
DIB..

Yamuna River

B e e

Work  of Intercepting  the
Maharani Bagh drain flow by
laying of interceptor sewer
through micro tunneling  and
conveying the flow 19 Okhla
WWTP  tor treatment g in
progress and expected o be
completed by May-2(24
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Barapulla Drain

1334

pur Dramn

56%

(1.25 MGD)

To be
tapped

e :
Yamuna river

;S““‘aé’t‘ to be tapped after |
completion of Madanpur Khadar
GOC  scheme by Dec 2025
Tapped waste water will be
treated at Okhla STP.

91

(20 MGD))

To be
tapped

I

Yamuna River

Work of Intercepting  the
Barapullah drain flow by laying
of interceptor sewer through
micro-tunneling and conveying

the flow to Okhla WWTP for
treatment is in  progress  and
expected to be completed by
May-2024.




1999 ANNEXURE -lll| ™

IRRIGATION AND FLOOD

CONTROL DEPARTMENT




1336

Kushak Drain
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Kushak O/38v

Pant Nagar, CGO Complex, Pragati Vihar, New Delhi, Delhi 579, behind Mary Jesus school, Bhawani nagar, daheli

08 110014, India, sujanpur, Kanpur, New Delhi, Uttar Pradesh 208013, India,

May 2025 o el May 2025
Thuredav Lat: 28.584285. Long: 77.240240
hursday <

09:40 AN ~N " - 02:44 PN
0940AM  @83011 ®w4 W 02:44 PM

Wednesday




Kushak 11388

|
’ izr

Lala Lajpat Rai Rd, CGO Complex, Pragati Vihar, New 13 H6MP+6VC, Jawaharlal Nehru Stadium Marg, No 10, Pragati

Delhi, Delhi 110014, India, Vihar, New Delhi, Delhi 110003, India,
May 2025 May 2025

A Lat: 28.584533, Long: 77.240559
TU'.‘r\d:I'\'

1043 MMy - @B 3656° (2) 268 W 218 gaoer (@)2saw

Tuesday




Kushak 11380 34

H6MQ+G26 Sports Authority of India, Lodhi Rd, CGO o ' A B
Complex, Pragati Vihar, New Delhi, Delhi 110003, India, | New Delhi, Delhi, India

15
May 2025

dy

Baba Banda Singh Bahadur Set

Lat: 28.583667, Long: 77.237542




Kushak O340 35

- TRy New Delhi,Delhi,India
Comple . ;
J Baba Ban ingh Bahadur Setu, Pragati
at: 28.583184, Long; 77.237966 2% \ M ‘ 110003, India

May 2025

| ursaay




Kushak (1134 36

HEJOQ+GOC, Shri Kuldeep Singh

et o Gujral Marg, Jawaharlal Nehru o7
= ] A o
4 Lat 285591760, leng: 77.237821 Jun 2025

31

Jangpura, Baba Banda Singh
Bahadur Setu, CGO Complex,
Saturday Lat: 28.5845 /73, Long: //.239122

A a8 2364° (@189s 01:30 PM & 38.86° () i1ss s

Saturday




Kushak O34

1020, Sewa Nagar Railway Colony, Palika Niwas
Colony, Lodi Colony, New Delhi, Delhi 110003, India, 04
Lat: 28.579628, Long: /7.224366 Jun 2025

Wednesday
‘:) 347 N 03:56 PM

Apr 2025
Saturday
11:03 AM 37 1°

H6HF+RWH, Palika Niwas Colony, Lodi Colony, New Delhi,
Delhi 110003, India,

Lat: 28.579617, Long: 77.224442

&s101° ()aan
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E-128, INA Colony, New Delhi, Delhi 110023, India, : W o B o
Jun2025 | 5t: 28576096, Long: 77.216899 India =

e Chaudhary Chandu Lal Va Marg, GPRA
Thursday Kidwai Nagar, New Delhi, W 1710023, India
: ° i Lat 28.575659, Long 77.217869
03:28 AM ‘2775 @ 129 SE S 09/27/2025 04:51 PM GMT+05:30
Tars - Note Captured by GFPFS Map Cameaera




Kushak Drain. 1344 39

Activity : Removal of Garbage/MSW from drain boundary

244, South Extension |, Aliganj,
Kotla Mubarakpur, New Delhi,

Lat: 28.577117, Long: 77.220634

AZ20, Palika Niwas Colény, 21
Lodi Colony, New Delhi, Belhi Jun 2025

Lat 28.580165Long. AV . 224578

a8 35.08° (@ 230 sw g & 36420 (@ 2355w

12
May 2025

rcay




Kushak Drain. 1345 40

Activity : Removal of Silt/ MSW

28 B-8: INA Colony, New Delhi, Delhi 110023, India,
2025 “ (4t 28 574505, 2162

Long: 77.216218

40/3, near NBCC Market, Pilanji,
Block E, East Kidwai Nagar,

Lat; 28574102, Llong: 7/7.21G6447

& 36.12° (@ aane

(0 §




Kushak Drain. 1346 41

Activity . Desilting

T

ii' I j‘lf——f

28 B-8,INA Colon, New Delhi, Delhi 110023, India,

Apr 202 [t 28 77714 g =
20,3 /1 02 Vikas Sadan, opp. INA Colony,
donday Pilanji. INA Colony, New Delhi,

X3 Jun 2025 ] >
12:03 PM , Monday  Lat 28.574402. Long: 77.216011

aB 36.04° (222 sw




Kushak Drain. 1347 42

Activity : Removal of MSW/ Silt

HGHC+444, Tyagraj Nagar, New
Prem Nagar, BK Dutt Colony,

Lat: 28.577713, Long: 7/7.220225

131, Khanna Market Rd, Block 23
D, Lodi Colony, New Delhi, Delhi Jun 2025

Lat 28570542, Long: 77.222586 Monday

@) 28 nE 11:56 AM a8 35.38° @ 55 N

Jun 2025
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